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Sr. No j Date 

1. 128.4.9 

Crdcr with Signature 

mit. Issue notice to the Respondents to show causeS 

within four weeks from the date of receijt of the notice s 

to why this application shall not be •allowed.Requisjtes are 

said toave been fiJ.ed.Cffice toerify and issues  Call on 

30th June,1993 for further orders on the question of service 

o f notice .etc. 
L. 

Vice -Char man 
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3 	2.8.961 	Adjourned to 2.9.1996 at the reqtst 
Of Shri. .Mohanty with the coRsent of 
Shri Ahok Nishra. 	 _L-' L— 

M MBia (ADMIN ISTRT Iv) 
4. 23.9.9 shri D.Nthapatra on Dehaif of 

Shri Pripta i'bhanty submits that the aplicant 

has secured all the reliefs prayed for in this 

petition. He, therefure, wants towitkr&j this 

application, permission is alled and for 

statistical purpose, it is dreated as dismi.sed. 

Shrj Ashok i4ishra,learned Sr. Counsl is present 

and is heard. 

rrber (1ministrative) 


